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AT, Jo‘dhﬁi'lr' Bench .

RP NO.89/93

Dgt'f}:ff ( O N0.1156/92 ) Order
'f 12,11,93,
This 1s a review petitibn filed
in 0A,No,1156 of 1992 decided on 28.7,93.
All the facts and the circumstances in this
case VWere cOnsidered and the decision was
given after hearing the counsel forthe
applicant.
A All tHe points now mentioned have
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already been considered and as suwch I f£ind
no justification to review the decision in

this case. The Petition is liable to be

( P.P.SriwasStava )
admv, Member

re jected.
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Hon'ble Vicé Chairman



